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TN BT WART Ud el BT ST BT —

(i) foeafdenem & fog faxfia sadmdRl, UameH! iR doic W fIaR &A1 T ARG
DX

(i) fazafqerem & w=Ry vd [ &1 aRa vd BT e ok fovafderay o % |
BIg AW faeer ffa &,

(iii) fozafdemera & iR A f=lt TRy & WerR a7 faRa &,

(iv)ermeraa v & fory favafdener @1 < =it (i &1 wenfra &,

(v) favafdenem & [ & a9 &R AERN 31 @axer &=,

(vi) I8 IRBR BT gd AR F Yofl Faer & ford g9 SuR ofF &R S9a e &
S SR ®RAT;

(vii) fovafaenea & IR ¥ <IN, I 3R S WHR BT,

(vii) ST8T srferd &1 @l adblafie ey Ud Riem—yaR yRYal &1 reiRll iR IR &l
ToIT IThT ITHIGT Bl

(ix) faeafdenera & M 4e) & WU U4 SHe SUANT & g §  fAewr <,

(x) Teraege ARl R el &1 Tod Bxn oI 39 I iR uRf e & urau=t &
AR I T H Tdl BT JETRT BT,

(xi) faga (srprafie) gRue &1 SrqeiT W AeIfdenead, f9rT, &= a1 9y &< /Suds o
RRITYAT BT AT 399 4 el @l wiftq R fa=R =1 dern JrgAes & sreman faga
URYE BT FFIAT UR fAHTT, 2T Bt BT GI3T BT,

(xii) T FEIAENerd A1 FH1g @ AT, T A7 3 Agldenadl a1 Aol & U6 H fJead
AT FETAATAT AT Fhrd DI AN R fdgd (rebraffe) uRue @l e W) faemr

DT AT \‘Hj“lli?{d DX,




8 fgR a9 (WYROT), 29 3TITET 2016
(xiii) freafderera & ueRreREl/ ueenRal o Remml @ fygfed & fow szt @1
AT B
(xiv) faeafdenea vd SHa Aeifdenadl, o=l vd wwerell § fAff=1 sl &1 o &<
(xv) U I AT BT U BIAT ST IR §RT I ARG fhd SR |
12. fagq Ry E@ERRs TRvg) - (1) eq Ryg (E@ERfHe Rvg) § fF=falRed v

1 e, a2, oy vd g e,

(
(
(i) T Fpraremer vd ARl & YT,
(
(

i) gAUd — gaT |Emf;
i

—_

iv) faeafqerery qeddreareda—ag— Il yaIedry
V) BT STl YRIEDN;
IPTIHH A el gRT AHMAICE XD FhRI P U [HTITEde;
ii) <HIIHH W HeUld §RT AT Uh |8 [Feed MY AT Y491,
i) T fovTTTene W fovafdened yreaTaed;
(ix) =g o e fafgd AT & Gl gRT AEFTEE 8V AP I Ud Ae—UAID,
x) Uy fOee a1 GEdg Awa & ey Renfdg S fwafderad 9 aeR &1 8 8k
ST A Qe d1S & SrgAeT ¥ gould gRI fhar o,
xi) IRER — Few—afTd & wU H|
(2) fagq uRug Jon AT e@fd & forw dem Jenfafzd AfT | srfdrwan aR AR B Faw
gwﬁﬁsulf\\maﬁﬁwn i ug] faem vd wedg aFl & fafv= el &1 waia ufafiee giea
|

(%ﬁﬁg—c[EIﬁW%Wﬁﬁqwﬂéﬂ IR SURT (2) # fAfde & sredrar auf of @afy & forg
TS HROT B |
(4.)aRug @1 d8% # TUYRS g foers wewl &1 IuRefd | 8rfl -
Ry, afe gt & arra # uRug @ BIS dod IR & ST 8L O W B & wereet
3BT Tl J8& & forg fonedy Torgfel oY sraegarar =& grft
(5.) wm=Ia: fagq uRyg @1 98 & IR A8 H Ydh IR Gedfd g o faa fafer &1 grft |
R o, el g1 fagq uRyg & faRIY doa gl S Al |
13. fagq uRvg o ofdal @ @ (1) 59 A vd aRfew & Suedl & sl fagq
oRyg &I fafl gRT urgasH iR urggaat fafafad & @1 wifed grft, ik fawafdenea & Miax
AT UG 31T Aféd HrdhHl W FRF R 3R 98 S a AFd] & 99N 3@ @ oy STRErY 8FTT |
(2) fagq uRwg @I srom f=vr & ermefe, ot Wfdre Amel & ddg #§ g9 w8k
aRfreml & Frd fafem a9, w1 RfE & enfa a1 FRRT & @ oifdd g8rft
(3) faftreq: gdaddt wifadall @1 auedr W gfdgd 99d el fa=, fagq uRug &1 FefaRaa
srfaaat gnft —
() YBIe™ & FaeE Ud FEA Afd 9 adefie AMdl § drS IR {adfd ®f dds
<
(i) URAUS, HE-UTEAUD, AEEE URAYG AR o Regdrm ugi, RraH e oik e
favaR @ uq A Affaferd 8, W Fgfad vd S Gdferd @il & forg srger o,
(i)  fRreror, wer vd Ren AR & faumnl /Herl & Toq,/ Yo g AT BReT;
(iv) fawafaeme & BET & aWied 9 G faf s 991 IR wdwr o9 arer B @t
AT JTGETRT BT,
(v) fSIft, fewtm 3R UMIoT U3 UGrIs ureasmHl | Hefed fafre q= e,
(vi) WREm & Fared | FdfRd s e e iR R & AMel B Y /g dur S
GIR T,
(vii) wTE I UM &1 & Gdg H dIS Pl AT BT,
(viii) foeafaemea & Riegel & foy EdN sauRd &1 & Hdy # g1 &,
(ix) A o wfdqdl & GANT IR UM 39 Hdl BT AT bl Sl 39 AAFH &
UTgETHl @ ST AS AT Ferdl gRT A Yad AT ARG fHy o |
14. O 9RYg |—(1) FrfeiRad dewil & fAdHR a-dTell T el aiReg 8rfl —
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Herufa;

[feR AR & YU /T /A S & Feera o vd &Y feess /=& 9=
et (fAeafdene™ & oy HRIHA o Uga & TR W)

faeafqerea & @ e,

T HAhTaTeTeT;

i 98 Qe Y Ud U,

T famTl @ fawmmens, favafaemery Mo Ud Sl & 3redeT;

faedfdemera ¥ qex & <1 ydrd 9y fasi= a1 wedg fawdl & Ruenfae & e
AMEE GAuld gRIES BT Agded & AegdE, fhar SR,

i) @ uRug genm fafdd eafd & forw den wenfafea Ofy @ ffedw IR =feaal &

Ao & w9 H FeAIod ax gl dife 9y f[a=e vd dedg fawdi & =1 &5 &
afa wfaffac gHiea & e |

(2) werufa @i uRYg & Uas FWUfd vd fAdere oY S8 dew—dfad g |

15, e

@

aRYg & @ |- aReg fr=folRed & Heg o faR vd argerar ol —

Y & fawdfdene & A= sorsdl, uyurad vd g a9, T deiie), ao
SN, FTUTed Td 3 Fedg A9 H Iy S I8 ¥ $HRIHA g aiRarereil 4
YHTIHNT THGI Bl geral o,

o gRASHRT & aReEred @ forg Wifas, foxia va wemafe gfaemd uem &<,

Y BRIGAT BT fhart @ forw Suanft a9

o, TR e vd Rieror srisal d TAfed By qr enenfeiy @ et qer garR
e ®RIipHr # wrfierR) gRRad &,

MY BRIGAT § GET 3 v S geuta A1 g AT [Awadeed & o= uIeR
T iR 2|

16. R goR 9Reg |—(1) Fr=forRaa aewil & e a-arell U R yar aReg 8rfl—

gt
[A8R WRPR & YYUTA, T Ud ARID] & Faereor;

favafaemey & ¥t feere;

T HAhTaTETeT;

Tl favTTTee], &3 oY B, ARTAeerdl Ud dwal & 3feueT;

ToisT & IrgaR frdl fafre d8& & forg gerufa grr Amfafde favafderey & s &
31T IR &5 & wReuTd Afdd;

(vii) I OYUTeN, AoR SN U4 I Hedg eIl H faRiver w@e arel d9F U9

(viii)

yifoefie feam 2 faRme s wd s & forg gomfa grr = m ffds fean
ST

Hadfd & f19ed & faR fFrfaRad el &1 te—va ufaffer —

(@) arHor faer fawmT,

(@) FEHIRar fawmT;

() 3= HV—ITNT AT BN HaT I g FTe / i,

(2) Ferufd ueq wmafd vd fFewe R vaR, Sew—afag g8 |
17. R yaR oRYg & @ |1-(1) Rrem goR 9Rvg FafalRed @ wdg 3 TR vd ergei

faeafaamera & forv R R srdiHT vd aRISHg;

RIS U4 HEdg ARG Pl geal o 8q AR I FYeEri & e gg Rier gar
Tfafafedt o1 aH=;

frami & Rrem vd ulerr iR wmet Jarg, [AeRd w1, a3 aasi & ggdar
Td AT HRAT AR G131 BT HRT;

R gR @7 yorTed;

freafdemera @1 fRuem gaR &1 Rieror vd ey & A1 AHHA iR el Jorr el
B1 fR1e JIR BRIBH § AR gAREd B,
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(vi) o fawa ST e de a1 fawafdered & o WieR gRT AERe 8 |

18. WP R SN oyd g |—(1) fvafdemer wy fferew faem vd e, T
ORI, Ao I, U, FAHRR AT T U 3 AP, Sl draR d GRFR—EN gRT
fafed by o |

()Rwﬁwéﬂmmﬁﬁgﬁﬁqﬁﬁaﬁﬁwﬁ%ﬁfﬁﬁaﬁm|

(3) s Horl # uenfafed T /@ wifie g denf vy vd &l &) ugfa & MR W
UF fI9TT /&7, T A 3Afd A DI MaTeIhl aﬁ{ﬁaﬂﬂ?ﬁlﬂl
(4) 9% FHE H JfART Haw B AT WA Hhra & Aprrede (Si) wHufr €6 |

)

(5

(i) %WWWW&TWWWQW?%Q@WW
(i) freaferaa & H&fRd e 98 @ el W =R & dor S fagq uRwg #

frerRoT qerr argHed @ forg e AR,
(i) fovg 9vg & FHrg Fae TR BRIGA & oy ITRIR B8R Safdh FADHR eI

HpTI FIABIR Tl Sldexe &l f$H & drihal & o) SRR 8
(iv) T o= P o faga uReg a1 gorufa gRT 39 AT 7T B |

(6) IAD FHTT BT JMTIT dIe BT oA 7o+ venfafed Afq & fhar STQemm | e & areuet
($) g |uTafa 8 |

(7) st 98 @ frfeRad g 8 —

() <or gR Y o ' A= Rieor sriwHl @ forw siere & @ iR urgashA |dfdd
BRI BT IR YA BT,
(i) o= VW AT BT JUIAT BRAT Sl FaOd Fhr, 3T UMSHRI 3R HeAuld & gRI
forefera fby S|

19. Gl &1 oA —UE UTRGR @1 |ffEl @ Mgfa e affer g, R
siftrfem a1 aRfem & aren Suefd & Ryam, TfieR & ¥ew a1 o W afdd 8 9 98 1
S |

20. YIRARI & FedT & Fae H gaue [—(1) s9 AfRfm #§ oo Sudfid & Ry, afy
faeafqerea & fodl WteR a1 Mo & ued 9e’ A B B3 9w, g, NI, 82U O &
PROT AT AT, 3O YA U@ QT dd H A B, A 39 USR gs Rfad, gRugEr
gerrefrer, oill Rerfdy &1, Figfa amfFes a1 Jgdiord gRT 9R) SIg, iR 59 YR fFged, aMeiRe ar
Feaiford afed S8 R &1 gid S0 9w @1 us[Ee &1 A9 @ a6 s s Wb R d8
fFgad, FAFIT a1 FEAISTd fBar 1 8, 3=l Us UR &1 J&d] |

() ey & gHRT ¥ dIe BN @fad @1 fReafeem & &0 wter a1 fer a1
AERIAT ¥, $9 MR W T A b VAT Afdd A e & Bl TR &1 g3 Sevrn 1
2 T Hag AW B IRV I¥D gRT 9IRT U& & 31wy =8l o, fbg S/l VA bl fdd werd
_ATTY X1 RGN 38R AT 81, G681 HeAeufd & Jd AqAIGT DI Ageghal el sl

R, GAaTs &1 Jfaagad e oy famr foeh afdq & fowe o o8 smeer wiRa &1 fan
SITUAT |

(@) &% =fdm S favafderey & ot wieR a1 fer 3 R Fem, o’ 98 el
P B AT B, B U & w9 § 95 B, IS AUl HERIar 6 USE @ I & qd 9
Frera, s S fFigaa a1 /A 6T 8, &1 9ed 9 %8 Sffdl 8, o 98 U WIaR A1 e &
SEISEIRGR I

(4) <19 313 wfed fawafdenes o & TfeR a1 Fer &1 e 5l UquRS & HROT 8T
2 A 98 Ul WERIAT PI AT P WA & Yd W UG W el 991 & Al 98 U TR U B
e el ¥E S

R B AF T PRU § SAS UGHRY HI AN el A SIRAN {6 98 IR W' 9 omidd
3rafy & foy gedt R o <& 2|

(5) foreafdene™ & fd WIAR a1 MR & Ued Haw A =1 B3 9aR Hadiad I Al
UF ERT 309 TS 9§ QN UF & FH AR VAT AN 95 WeR By S W), 99 R 4§ g91d) 86T
T IR BT g8 Hed WIHR gRT Wi fbar 11 81 Sf b S0 Rfdq oI 9= b= § |q9ef 81 s1erar
FeUf, §RT S ANT UF B UM B ARG & I Jeld S Fafey dia- § 9 S o ugel 2|

21. Tl o fAaftmmar iR e |—-(1)Rvafderem & &0 wfeR a1 Mo & o8 &R @
HRIAE, I9b Fal # 9 & o Rfad @1 femmar & arer serar ol & afdd @ sriard 4
N1 o & SR 6@ 98 PR T8 o, Afaferd= 78l gnf |
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() s oftfrm # orwen Swdftd @ R, foeafdercm a1 gwe RN wReR gw

@ﬁmﬁémﬁwwa&mwmmﬂﬁmw|

(3) a@ﬁwmw%a%mw%ﬁﬁw@agww # aeagds @1 e, By
ST Bg AR T ard & forg fqwafdeney & el vaIfder) a1 o HaRl & fd%g dig dre a1
{3t SrRiamE! T8 B e |

ey IV
faeafdeen & Uit
22. UGN |-favafdene & fA=ferRad ueIferY i, T —
) gerufc;
i) faeere (smarda Rrero);
i) fcw®s, o

iv) e, R TR,

V) R © HBTATeTeT;
i

(vi) PSR (Gerafaa);
(vii) fac =,
(viii) favafdere™ qraeree—de—ga UaIEan,
(ix) BT ST YSIRBN;
(x) fafer g=TiErem;
i

i) S U USTiHer;
(xii) fovafdere @ da1 @ U9 g afda R aRfel grr fawafdene™ &1 ueIfdar)
I febar g |
23.(1) FoAuRy |—(i)Fatea qerd, FATST, AfTear Ud WRIN Ufidgar & Afeddl e @
FHAufd & wY ﬁﬁgﬁﬂﬁ?ﬂTWlwﬁq‘q’q‘\fwgw frar S arenm afad oy fasm wd
TR ¥ R Rietfag @ ARy, mﬁwmﬂﬁﬁwmmmﬁmwﬁwﬁw
103&?%&@%@&%%1%9%%&% JBIEAS YIS HiTed H FHHe 98 TR 10
Iyt T 3TIHa BT |
(i) Herul &1 T¥9 3 AT TSR & U H I b Aiasl-id ol & SRd Fd qifd gRr
faf~ea fear o | Sua w4 AT & 9ew Sod R e & srdw ufifted aafad st a9 fedl
I wu § Gfd faeafderem o1 S9e weifdenedl ¥ g3 781 8| U9d d9R axd 9 99 |
FPTE D Il Pl Sfed Hewd od gU qu—(dewll H Sod e Gaefl sears dri o fbraffe a1
RS &5 § U JgHd BT ST AT A < T 59 fRad v H UAa wewdi @ @@
@ W AUy & FHeT TRT BT |
Gedfa, Haneafd gRI ISy wa?ﬁgﬂﬁrwaﬁqﬁwﬁmwaﬁw(ﬁi)?ﬁ
e fed wfafa R orgeifia &9 | g aafdadl (A duiishd o =aRed &) & U9a 9 g
Y SRR | 1Reg Generafd S9 UeR rgeifid fdaal # & fBe @1 agAifed T X a1 7 AR B
R | T SRR @Y AT AR AD |
(iii) v wfafa F=faRed G & afea @ smRef —
(@) T WIR & gRI ATAAGE &I A6 R BT U A oIl 9d Al & 985 @l
T AT B WU H P |
(@) genfAuly grR AEFTET P dewd, S Rer & eF e uyued ud uy fafee
ﬁgﬁzﬁaﬁﬁﬂsﬁuwﬁﬁwwu@ﬁﬁéﬁm(ﬁmﬁummm
JBR A faqfed) fRrenfag srm;
(M AUy gRT e & WU H AMMAfde Uy f[a9M /48 ST/ T dddiel |
HEfra IS @y @GR AT AR WR S W6 Bl ewd A1 UG AT STl
faeafaenera &1 qemfa |
(2) v el B fFgfa AR wReR grRr SuuRm (1) (1) wd 1 (1) & 9gad e ab fear

ST |
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(3) WA FHoAuld USURY He @l fafy | dfg aui gd faRed a1 aul & fawR & Riee @
foTT Ue RO BT 3R ST BRiGId & ford gAfgfad @ urd g ok Sif¥ream S A 70 v Bnfi)
eIl Gefuafc T a9 I 70 91 §H ST Ul &, AP & forg e By SIRir:

IR I WRPR BRIBIA D FHANG & a8, W I Ferufd I qu g1 faffde g o 4
3 3rafd & foTy A1 Sa U R G & DI UET ARBR GRT Bl Sl DT |
(4) Hemfd @1 URARRRT Ud o= Ja1—3d d8! B Il URFIH gRT fafgd &1 5 |
(5) 9o gAufcr BT UG HY, YS—ANT UG AT Wiell &1 STI 3frdl JJRawerdl a1 bl 3=y
PR F TE AT Hecidl BT AFUTAT B H 3rFH &1 O I I TRBR DI UY 3@fy & foy gerafar
BT e B BT UIRER BT |
24, HAURT BT I% F g™ T —(1) A St gsdd @ 9 ST Sfavdd He WY, I
foddl waa genfEufa o I8 gdia 8 & geufa —
(i) 3w fafrw, aRfd gd erareyr vd fAfgdl @ srfim iffRIfUa fodt octa & fdes
# el 8 T §, el

(i) foeafderay & fRal & ufdae vd w1fax AT & o 53 8, srerar

(i) favafaemea & fhar Bl &1 Uded B H rH B E, AT 39 UBR BT MRV fhd
g R g9eR &1 9 81, A 39 a4 & 81 8¢ Al fF goufd &1 sRied war
e 83N &, foIRgd PRI QY gRI, Io¥ WHR & WM & YIS qerdfd 3,
areer ¥ gerfafafdse fifr 9, o Us & AFYH < @I Vel BR qbl |

(2) SUIRT (1) & M T9 dF B <Y UG Fal fHar SR o9 a6 wRarfaa fafafde
JMERT BT Seold HRA U UKNAT QY & fdvg BRY 28T o &1 Jfaagad Aaax gq Ud gam
HAafT BT e T BT TS BT |

(3) 39 g1 @ SuEwr (1) # faffds fafyr «1/9 98 w9 SR & Gadfa 9 ge@mT ax
fear g iR |eufa &1 ye drell |qHsm SR |

25, a1 ufdddl 1@ daia (1) geufa feafderes &1 wee sriues iR e
TRl B8R der fawafdena™ @& a8, S9a fAgq uRvg SR o WeRI &1 uad 3edel 8r iR
genufr @ FguiRefa 4, favafdered & enid GARIE BT Aederar oI auT 9 Afdadl o S
U B Sl I YT PR D FHAR B |

(2) wedfa e dre, g uRvg, ey gRyg Ud e UaR uRyg &l d8& amgd ol |

(3) poula fwafdene & PRGAN R GG FRIF0 XA o fAwdfdere W wRid
R T @ & g TRIER B |

(@) gerufa 9 afafew, aRfradl, seacel ok AffEE & uauEl &1 v sgdTe
e &3 |

(5) yded dre Pl Ai¥e AT Wb, aiie o@r vd Balance Sheet URJd &%+ & foU
FeAufT RTHER 8N |

(6) wedfa @1 Ife I 1 fF Bl vy R RT PR BT @IS © I, 39 AT &
gRT A1 39a 3l favafdeney & ol UfieR &1 yed fasl ofdd &1 JanT &R 9 3R 3FTell dod
H 30T gIRT 39 AWy H &1 TS BRAS & WY H I UMHR Bl Uiaed Qi

WR=] 39 UMD BT YAN DHael mard Reafcral # far Sgem iR 6=l 1 g2 4 g9 TAnT
Ug gord, SnAvl iR Fgfaaal vd uRaferdl & wdy # 81 fear s

R I8 IR 6 Al AT wierR o7 ¥ 8 6 U dRa T8l Bl S @y o, ar
IE UIOPR I favg BT Hemedfay & Gefid wx Fa, e Fof sifts grm:

R I8 AR W fF fwafdenerd &1 dar & AT Afdd &I, Sl 39 IUERT & AT Hefufa
HHE B PRATE D [d0g fUTel B BT AMBR B 3R T dIS Feruld gRT Bl T8 HRATS Dl AYE,
SIUIART ferar Iefe FbT |

(7) afe geufd 1 @ B S feafdercm & &0 ufer &1 o3 i g sfafee,
gRffmr fafm g oo oifdaal o W ® erear forr vl fvafoemen & fRa & 948 & @1
Hadfa GafdT wieR | 39 Fvig &1 gAfdeiad, o [y | w6 fl @ fiak &1 8g, 8 Fai
IR Ife 98 witreR S99 faffeeg &1 gafddiea oia: a1 ofea: &1 | $HR X 3T SHa gRT d16
fel & AR @ig frofg 781 foram g a1 a8 wmer gefadfa o wor fear srem, Rt ol sifes
BT |
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(8) STEf SUURI—7 & 3T Ferufd gRT @ T8 el dRars ¥ favafdenery o dar 3 drika
DS AT WR Ufdgmd U¥Ea gedl &1 dl, 98 Afdd dRars o o e & O A & fiaR 9 @
et T BR FDT |

(9) gdadt SugRmRl & yrguEl @& AedH, Geadfa Af¥eRal, Riere vd feafdemem o e
A & Fgfaa, o=l ofR swfefl & dey § 98 @ fvig &1 an] S|

(10) mefa favafdenaa & FRd@am & Ifad wemaa & fou eR 8 8k ag Rieo,
Td R TR & GeH aHad Ud FHeA & forg ff R 8|

(11)@ermfd T o Wil wIfddal &1 SR aR Fa IR U 9l & ax 9ad o9 59
rfferm ik aRfFTH @ wraam=l @ arefiv S UexT srerar IfeRifdd fbg v &

26. favafdenrey & o wRIfGR) |-/ 99 9 ¥« ORT 22 & @ (i) 9 (xi) # i
faeafderea & uaieRal & Fgfea gaufa gri, fAeafdaay & Haftd wifeR & srgHed ©
TegTq, 89 MaeHl vd Il W @ S i fafgd & 9

WY HAU IR Yiad B wU H VA GRIEDINGl B FYfad v wE @) @y b ford,
freafierera & Hafd WRIGR & T & T B T |

27. s, domras goatE, o FaFe snf 1—(1)fF e, smearia R « fJeafderaa |
T e A RIerr BN S 3R Wb Ud IR URER ATIRARI e HRIDHA & Qe
AR TG TAT AP 9 FHdPR o & Il WXl &I S8 WX 991Y X@H 9 S+1g9 & forg
TR 8N (g8 favafdere & omaRiy Iges Ud RueEnm drenfer & faery dor Riete—uferor
HRIHH I Feferd G N fAvdt v gomell ¥ WRIGR &7 | 98 FIAhR AT Hhrd B AeTe]
BT Ht B BT

2) fews ow |—ﬁ@ﬁm@ﬁ@ﬁé¥m¥ﬁaﬁmaﬁﬁ@ﬁm@$sﬁuwﬁﬁ,@hﬂ
gRI—30 H affd 8, & MaeM Ud S9=aa & ol T 9 Sl § SRIGREdl & forg RER 81T |

G)fFee® R TR |- e Fewe, Rien waren, S 9y fafecr vd ayued s gaR
raparoar b arT 31 § fear T 28 fAeee iR 9=y & forv Rwier g

(@)pramaer (S9) I-(1) Forare GERa FET iR SHS NI 9IS BT ULl BT AT FhTg
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BIHAR ANIMAL SCIENCES UNIVERSITY ACT, 2016
[BIHAR ACT 15, 2016]
AN
ACT

to establish and incorporate a University for the development of Veterinary
Science, Animal Husbandry, Dairy Technology, Fisheries and allied sciences in the State of
Bihar.

2B

Be it enacted by the Legislature of the State of Bihar in the sixty Seventh year of
the Republic of India as follows:-
Chapter-I
PRELIMINARY
1. Short title, extent, application and commencement - (1) This Act may be
called the "Bihar Animal Sciences University Act, 2016
(2) It shall extend to the whole of the State of Bihar
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(3) It shall come into force on such date as it may be fixed by the Government, by
notification, in the Official gazette.

2. Definitions - In this Act and all Statutes and Regulations made thereunder, unless
otherwise requires in the context :-

(1)
(2)
(3)
(4)
(5)
(6)

(7)
(8)

(9)
(10)
(11)

(12)
(13)
(14)
(15)
(16)
(17)
(18)
(19)
(20)

(21)

(22)

(23)

"Academic Council" means the Academic Council of the University;

"Act" means the "Bihar Animal Sciences University" Act, 2016;

“Animal” means livestock, poultry, goats, other birds, fish and wildlife;
"Animal Sciences" means Veterinary Science, Livestock, Poultry, Dairy,
Fisheries, Wildlife, Poultry Farming and fields related thereto;

"Associate Director" means Associate Director of Research & Extension
posted in Headquarter of the University or in its Zonal / Regional Station.
"Authority" means any authority of the University as specified in this Act;
"Board" means Board of Management of the University;

"College" means a constituent college of the University under its direct
control and management whether located at the headquarter campus or
elsewhere;

"Chancellor" means Chancellor of the University;

"Financial Comptroller" means Comptroller of the University;

"Principal" means the head of the constituent college of the University and
includes, where there is no principal, the person duly appointed to act as
the principal for the time being and, in the absence of the principal or the
acting principal, as the case may be, a vice-principal duly appointed as such;
"Dean of the Faculty" means Dean of the subject matter faculty and the
Faculty of Post Graduate studies;

"Director" means Director of Resident Instruction, Director of Research and
Director of Extension Education;

"Education Extension Council" means Education Extension Council of the
University;

"Faculty" means Faculty in the University as specified in the Act and the
Statutes

“Farm” means livestock, poultry, dairy, fishery farms including fodder farms
"Government" means Government of the State of Bihar

"Governor" means the Governor of the State of Bihar.

"Head" means Head of the Department of the University;

"Hostel" means a place of residence for students of the University
maintained or recognized by the University either as a part of or separate
from University;

"Livestock" means cattle, Cow, buffalo, goat, sheep, horse, pig, pets and
other domestic animals;

"Officer" means an officer of the University as specified in this Act, or other
person (s) in the employment of the University declared as officer by the
statutes.

‘Ordinance’ means the ordinances of the University for the time being in
force.

(24) "Prescribed" means prescribed under the Act or the statutes/ regulations of

(25)

the University;
"Registrar" means Registrar of the University;
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(26)  "Regulations" means the regulations made under this Act;

(27)  "Research Council" means Research Council of the University;

(28)  "Statutes" means the statutes made under this Act.

(29)  "Student" means the person enrolled in the constituent College/ Faculty of
the University for taking a course of study for a degree, diploma or other
academic distinction duly instituted;

(30) "Teacher" means a person not below the rank of Assistant Professor
appointed or recognized by the University for the purpose of imparting
education and / or conducting and guiding research and / or extension
education programmes, and may include any other person who may be
declared by the statutes to be a teacher with minimum prescribed
qualifications;

(31)  "University" means the "Bihar Animal Sciences University" as constituted
under this Act;

(32) "Vice-Chancellor" means Vice-Chancellor of the University;

(33) "Veterinary" means the art and science related to animal health treatment
and prevention of animal diseases;

(34) "Regional Station" means Regional station of the University;

(35) "Zonal Station" means zonal Station of the University.

Chapter-II
THE UNIVERSITY

3. Establishment and Incorporation of the University - (1)(i) An University called
the "Bihar Animal Sciences University" shall be established with effect from the date which
may be notified by the State Government, by notification, in the official gazette.

(ii) All colleges, research and experimental centres, animal science centre or other
Institutions mentioned in Schedule-1 shall be its constituent units under the full
management and control of its officers and authorities and no such units shall be
recognized as affiliated units. The State Government shall have power to add or remove
any institution to/from Schedule-1.

(2) The University shall comprise of a Chancellor, a Vice-Chancellor, a Board of
Management and Academic Council and such other authorities and officers as provided in
this Act or in the statutes.

(3) The University subject to the provisions of this Act shall be a body corporate
having perpetual succession and a common seal and shall sue and be sued by its name.

(4) The University shall be competent to acquire and hold property, both movable
and immovable to lease, sell or otherwise transfer any movable or immovable property
which have been vested in or have been acquired by it for the purpose of the University,
and to take grants to borrow money from and to contract with any Body Corporate
approved by the Central Government, State Government and to do all other necessary
works for the purpose of this Act:

Provided that the University shall not lease, sell or otherwise transfer any
immovable property transferred to the University by the State Government without prior
approval of the State Government.

(5) The Headquarters of the University shall be at Patna, Bihar.

4. Territorial Jurisdiction - (1)With respect to teaching at the University or College
level, research and extension education programmes in the field of Veterinary and Animals
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Science as defined in this Act, the territorial jurisdiction and responsibility of this University
shall extend to the whole of the State of Bihar.

(2) The University may establish, operate, maintain and develop Teaching Centres,
Educational Centres, Research and Experimental Centres, and Extension Education Training
Centres in the field of Veterinary, Animal Husbandry, Fishery, Poultry, Dairy Technology
and allied subjects as may be required in various parts of the State, and shall be
responsible for its management, development and operations.

(3) All colleges, research and experimental centres, or other institutions coming
under the jurisdiction and authority of this University shall be as constituent units of the
University under the full management and control of the University officers and
authorities. No unit shall be recognized as an affiliated unit.

(4) The University may work having collaboration in teaching and research
programmes, multi-disciplinary approach and academic programmes with other
Universities, including foreign Universities or reputed and approved institutes.

5.0bjectives of the University - The following are the objectives of the University :-

(i) To make arrangement for giving education in different branches of study,

particularly Veterinary Science & Animal Husbandry, Poultry, Fisheries,
Dairy and other allied branches of learning and scholarship;

(ii) To further the advancement of learning and conducting of research,

particularly in Veterinary & Animal Sciences and other allied sciences;

(iii) To undertake the extension of education of such sciences and technologies

that are relevant for the rural people of the State;

(iv) To facilitate and ensure qualitative improvement in the teaching and

learning processes and methodology;

(v) To facilitate and ensure quality research in the contemporary and frontier

areas of animal science and technologies;

(vi) To facilitate the need for an organized process of life long learning;

(vii) To disseminate knowledge and findings emerging in the University, its

colleges, and institutions;

(viii) To establish partnerships with the industries and other entities working in

animal science and technology and agriculture manufacturing;

(ix) To establish Hospital for treatment/ research-role of the University.

(x) Such other purposes as the University or Government may from time to

time determine.

6. Admission to the University - (1) The University shall, subject to the provisions
of this Act and the statutes, be open to all persons irrespective of caste, race, religions or
class.

Provided that nothing in this section shall require the University to admit to any
course of study any person who does not meet the prescribed academic standards for
admission or to retain on the rolls of the University persons whose academic records are
below the minimum standard required for the award of a degree or whose personal
conduct is such as to be inimical to the purpose of the University or to the appropriate
rights and privileges of other students and staffs:

Provided further that nothing in this section shall be deemed to require the
University to admit to any course of study larger number of students than can be
accommodated in the available faculties of the University or of any particular college or
Department as determined by the Academic Council.



fSgR sl (3ETUROT), 29 3TITEA 2016 23

(2) Subject to the provisions under sub section (1), the University shall reserve
seats for scheduled castes, scheduled tribes and other categories specified by the
Government, provided that such person shall have the qualifications and standards
prescribed for that category.

7.Powers and functions of the University -There will be following powers and
functions of The University :-

(i)

(ii)
(iii)
(iv)

(v)
(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)

To provide for undergraduate and postgraduate instructions in Veterinary
and Animal Science & Technology as defined and other allied branches of
learning as the University may deem fit;

To provide for conduct of research in Veterinary and Animal Science &
Technology and allied branches of learning;

To provide for dissemination of the findings of research and technical
information through an extension education programme;

To institute courses of study and hold examinations for and confer degrees,
diplomas and other academic distinctions on persons who have pursued a
prescribed course of study or research or both in the University including
part courses and / or research carried out in any other University or
recognized institutions for the purpose;

To confer honorary degrees and other distinctions as may be prescribed;

To provide training for field workers, village leaders and other persons not
enrolled as regular students of the University;

To collaborate with other Universities and institutions in such manner and
for such purposes as the University may determine, subject to the
limitations set forth in sub-section (4);

To establish and maintain colleges, schools, centres, departments and
institutions relating to veterinary sciences, animal husbandry, fisheries,
dairy technology, poultry and allied sciences;

To establish and maintain laboratories, veterinary clinics, farms, libraries,
research stations and institutions and museums for teaching, research and
extension education;

To create teaching, research and education extension posts and to appoint
competent persons to such posts subject to prior approval of State
Government;

To create administrative and other posts and to appoint competent persons
to such posts subject to prior approval of State Government;

To institute and award fellowship, scholarships, stipends and prizes in
accordance with the statutes;

To institute and maintain residential accommodations for students and staff
of the University;

To fix and receive such fees and other charges in such manner as may be
prescribed;

To supervise and control the residence, conduct and discipline of the
students of the University and to make arrangements for promoting their
health and welfare;

To appoint, on contract or otherwise, Visiting Professors, Emeritus
Professors, Consultants, Scholars and such other persons who may
contribute to the advancement of the objects of the University;
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(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)
(xxiii)

(xxiv)

To determine the service conditions of all categories of staffs, including their
code of conduct;
To determine standards of admission, including the examinations,
evaluation or any other method of testing for the University and constituent
colleges of the University;
To receive benefactions, donations and gifts and to acquire, hold, manage
and dispose off any property, movable or immovable, including trust and
endowment properties for the purpose of the Universitys:

Provided that no immovable property shall be disposed off except
with the prior approval of the State Government;
To lend and borrow with the approval of the Board and in the matters
related to borrowing money for the purpose of the University on the
security of the property of the University prior approval of the State
Government shall be obtain;
To initiate measures to enlist co-operation of industries and Government to
provide complementary facilities;
To further entrepreneurial ability among its teachers and students;
To educate the public with regard to the requirement of opportunities in the
profession of animal science and technology;
To do all such works whether incidental to the powers aforesaid or not, in
order to further the objects of the University;

8. Powers and Functions of the Chancellor-There will be the following powers and
functions of The Chancellor :-

(i)
(i)

(iif)
(iv)

(v)
(vi)

(vii)

The Governor of Bihar, shall be the ex-officio Chancellor of the University;
The Chancellor shall preside ever the convocation function of the University
in case of being available;
Award, Honorary Degree or Privileges shall be conferred only after the
approval of the Chancellor;
Without prejudice to other provisions of this section the Chancellor may by
order in writing annual any proceeding of the University Authority or an
officer which is not in conformity with this Act, statute or the ordinances:
Provided that before making any such order the Chancellor shall call
upon, Authority or the concerned officer of the University to show cause
why such an order should not be made, and, if any cause is shown within a
reasonable time it shall be considered by The Chancellor.
The Chancellor shall have such other powers as may be prescribed in the Act
or by the Statute.
The Chancellor shall have the right to cause an inspection to be made, by
such person or persons as he may direct, of the University, its buildings,
laboratories, libraries, museums, farms, workshops and equipments and any
institution, college or hostel maintained or administered by the University,
of the teaching and other work conducted by the University or under its
auspices and of the conduct of any other functions of the University and to
cause an enquiry to be made in respect of any matter connected with
administration and finances of the University.
The Chancellor shall, in every case, give due notice to the University or the
Board of his intention to cause an inspection or enquiry to be made, and the
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(viii)

(ix)

()

(xi)

(xii)

(xiii)

(xiv)

University or the Board, as the case may be, shall on receipt of such notice,
have the right to make such representation to the Chancellor, as it may
consider necessary, within such period as specified in the notice.
After considering the representation, if any, made by the University or the
Board or any other institution, the Chancellor may make such inspection or
inquiry as referred to in sub section (1).
Where an inspection or inquiry is conducted by the Chancellor, the
University or the Board shall be entitle to appoint a representative who shall
have the right to be present and be heard at such inspection or inquiry.
The Chancellor shall communicate to the University or the Board with
reference to the result of such inspection or inquiry along with his views
thereon and such advice as the Chancellor may be pleased to offer upon the
action to be taken thereon, and may, after obtaining the opinion thereon of
the University, advice or direct the University to take necessary action fixing
a time limit;
The University shall, within the time limit so fixed, report to the Chancellor
the action which has been taken or is proposed to be taken on the advice
tendered by the Chancellor.
The Chancellor may, where action has not been taken by the University to
the satisfaction of the Chancellor within the time limit fixed and after
considering any explanation furnished or representation made by the
University, issue such directions as the Chancellor may think fit and the
University shall comply with such directions.
Notwithstanding anything contained in the preceding sub-sections of this
section, if at any time the Chancellor is of the opinion that no accurate
action is being taken in any of the matters of the University or not being
taken in view of the provisions of this Act, and the statutes and regulations
or the special measures desirable to maintain the standards of university
teaching, examination, research or extension, he may issue show cause to
the University and call upon the University to offer such explanations, within
such time as may be specified by the Chancellor. If the University fails to
offer any explanation within the time specified or offer an explanation
which, in the opinion of the Chancellor, is unsatisfactory, the Chancellor
may issue such instructions as appear to him to be necessary and desirable
in the circumstances of the case and may exercise such powers as necessary
for giving effect to those instructions.
The University shall furnish such information relating to its administration to
the Chancellor as it may be required by him.
Chapter-lll
AUTHORITIES OF THE UNIVERSITY

9. Authorities of the University - The following shall be the authorities of the
University namely :-

(1)
(2)
(3)
(4)

Board of Management;
Academic Council;

Research Council;

Extension Education Council;
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(5)
(6)

Faculties including faculty of Post-graduate studies and their Board of
studies;

Such other bodies of University as may be declared by the Statutes to be
authorities of University.

10. Board of Management and its Constitution - (1) The Chancellor shall as soon as
possible, after the first Vice-Chancellor is appointed, constitute the Board of Management.

(2) The Board of Management shall be the Chief Executive body of the University
and shall consist of the following :-

(3)

(4)

(5)

(6)

(i) The Vice-Chancellor;

(ii) Principal Secretary / Secretary, Department of Animal and Fisheries
Resource of the State Government;

(iii) Principal Secretary / Secretary, Finance Department of the State
Government or his nominee;

(iv) Principal Secretary / Secretary, Deptt. of Agriculture of the State
Government;

(v) Director, Animal Husbandry, Department of Animal & Fisheries
Resource of the State Government;

(vi) Director, Fisheries, Department of Animal & Fisheries Resource of
the State Government;

(vii)  Director, Dairy Development, Department of Animal & Fisheries
Resource of the State Government;

(viii)  Two eminent educationists / scientists from the field of Veterinary
and Animal Sciences to be nominated by the Chancellor;

(ix) One progressive farmer from the jurisdiction of the University to be
nominated by the State Government;

(x) One distinguished agro-industrialist to be nominated by the State
Government;

(xi) One outstanding woman social worker having background of rural
advancement to be nominated by the State Government;

(xii)  One representative from the Indian Council of Agricultural Research
either from Education or Animal Science Division to be nominated by
the Council;

(xiii)  One Director in rotation to be nominated by the Vice-Chancellor;

(xiv) One Dean faculty in rotation to be nominated by the Vice-
Chancellor;

(xv)  Registrar.

The Vice-Chancellor shall be the ex-officio Chairperson and the Registrar

non-member-Secretary to the Board.

The term of the office of the members of the Board other than the ex-officio

members shall be three years.

When a vacancy occurs in the office of any member by the reason of death,

resignation or any cause other than the expiry of the term, the vacancy shall

be filled in accordance with the provisions of this section and the person
who fills such vacancy shall hold office for the residue of the term for which
the person whose place he fills would have been a member.

No action or proceedings of the Board shall be invalid merely on the ground

of the existence of any vacancy in the Board or defect in its constitution.
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(7) Quorum will be present with the presence of one third members of the
Board at a meeting of the Board:

Provided that if a meeting of the Board is adjourned for want of
gquorum, no quorum shall be necessary at the next meeting called for
transacting the same business.

(8) The members of the Board other than the officers of the University and
Bihar Government who are member of the Board, shall be entitled to such
daily and travelling allowances and honorarium as may be determined by
the Board of Management.

(9) No officer or other employee of the University shall be eligible to be a
member of the Board under clause (v) to (ix) of sub-section (2) of this
section.

(10) The Board for the purpose of consultation may invite any person having
experience or special knowledge on any subject under consideration to
attend its meeting. Such person may put on his veiws in the meeting or
otherwise take part in the proceedings of such meeting but shall not be
entitled for voting right. Any person so invited shall be entitled to such
allowances for attending the meeting as may be prescribed.

(11) Normally the Board shall meet definitly once in every three months on dates
to be fixed by the Vice-Chancellor. However, Vice-Chancellor may
whenever, he thinks fit and shall, upon the requisition in writing and signed
by not less than five members of the Board, convene as special meeting of
the Board.

11. Power and Functions of the Board - (1) Subject to the provisions of this Act
and the Statutes, the Board shall be the Chief Executive Body of the University and shall
manage and supervise the properties and activities of the University and shall be
responsible for the conduct of all administrative affairs of the University not otherwise
provided for in this Act.

(2) Without prejudice to the generality of theforegoing powers under the
provisions of sub-section (1) the Board shall exercise and perform the following powers
and functions:-

(i) to consider and approve the financial requirements, estimates and
the budget of the University;

(ii) to hold and control the property and the funds of the University and
issue any general directive on behalf of the University

(iii) to accept or transfer any property on behalf of the University

(iv) to administer funds placed at the disposal of the University for the
purpose intended

(v) to arrange for the investment and withdrawal of the funds of the

University
(vi) to borrow money for capital investments with prior approval of the

State Government and make suitable arrangements for its

repayment
(vii)  to accept on behalf of the University trusts, bequests and donations
(viii) to consider and approve the recommendations of the Academic,

Research and Education Extension Councils where required
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(ix)
(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

to direct in respect tothe form and use of the common seal of the
University

to appoint such committees and bodies as it may deem necessary
and determine the terms of reference their context in accordance
with the provisions of this Act and the Statutes

to consider and approve the establishment of a new Department,
Centre or Research Station / sub-station or abolition of any one
thereof or otherwise reconstitution of Department, Research
Stations or centre on the recommendation of the Academic Council.
to consider and approve establishment of a new college or faculty,
amalgamation of two or more colleges or faculties into a single
college or faculty or abolition of a college or faculty or reconstitution
of any of the existing faculties on the recommendation of the
Academic Council

to approve the recommendations for appointment of
officers/officials of the University and teachers of the rank of
Associate Professor and above in the prescribed manner.

creation of various posts in the University and its Colleges,
institutions and centres.

To perform such other functions as may be assigned to it by Statutes.

12. Academic Council - (1) Academic Council shall consist of the following

members :-
(i)
(ii)
(iii)
(iv)
(v)
(vi)

(vii)

(xiii)

(ix)
(x)

(xi)

The Vice-Chancellor, Ex-officio Chairperson;

The Directors of Resident Instruction, Research and Education
Extension;

The Deans of the various faculties and Principals of colleges;

The University Librarian-cum-Information Officer;

Student welfare officer;

One Head of the Department from each faculty nominated by the
Vice-Chancellor on rotation basis

One Associate Director Research or Extension to be nominated by
the Vice-Chancellor on rotation basis

All Chairmen -cum-Professors of the University

One Assoc. Professor from each faculty to be nominated by the Vice-
Chancellor on rotational basis and in the prescribed manner.

One eminent educationist in the field of Animal Sciences and allied
subjects from outside the University to be nominated by the Vice-
Chancellor with the approval of the Board.

Registrar as member-secretary.

(2) Academic Council may co-opt as members not more than four person for such
period and in such manner as may be prescribed so as adequate representation of
different sectors of Animal Science and allied fields may be ensured.

(3) All members of the Academic Council except the ex-officio members and
members referred in sub-section (2) shall hold office for a term of two years.

(4) Quorum will be present with presence of one third of the members of the
Academic Council at the meeting of the Council:
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Provided that if a meeting of the Council is adjourned for want of quorum, no
guorum shall be necessary at the next meeting called for transacting the same business.

(5) Normally the Academic Council shall meet once in every four months on such
date as may be fixed by the Vice-Chancellor. However, special meetings of the Academic
Council may be called by the Vice-Chancellor.

13. Powers and Functions of the Academic Council - (1) The Academic Council
shall subject to the provisions of this Act and the Statutes, have powers to determine by
regulations, all courses of Study and curricula, and shall have control on teaching and other
educational programmes within the University, and shall be responsible for the
maintenance of standards thereof.

(2) The Academic Council shall have power to make regulations consistent with this
Act and the Statutes relating to all academic matters subject to its control and to amend or
repeal such regulation.

(3) In particular, and without prejudice to the generality of the foregoing powers;
the Academic council shall have the following powers :-

(i) to advise the Board and Vice-Chancellor on all academic matters
including the control and management of libraries;

(ii) to make recommendations for the institution of professorships,
associate professorships, assistant professorships and other teaching
posts including posts in research and education extension and in
regard to the duties thereof;

(iii) to make recommendations for the constitution or reconstitution of
departments / faculties of teaching, research and education
extension;

(iv) to make regulations regarding the admission of students to the
University; and determine the number of students to be admitted;

(v) to make regulations relating to the courses of study leading to
degrees, diplomas and certificates;

(vi) to make regulations relating to the conduct of examinations and to
maintain and improve standards of education;

(vii)  to make recommendations to the Board regarding conferment of
honorary degree;

(viii) to make recommendations regarding the qualifications to be
prescribed for teachers in the University;

(ix) to exercise such other powers and perform such other functions as
may be conferred or imposed on it under the provisions of this Act,
by the Board or Vice-Chancellor;

14. Research Council - (1) There shall be a Research Council consisting of the
following members :-

(i) The Vice-Chancellor;

(ii) The Directors of Animal Husbandry / Dairy/ Fisheries, Director
Agriculture / Chief Conservator of Forests
(depending upon nature of research programmes of the University)
of Government of Bihar;

(iii) All Directors of the University;

(iv) All Deans of the Faculties;

(v) All Associate Directors Research & Extension;



30

fSgR i (3MEEROT), 29 3T9TEA 2016

(vi)

(vii)

(viii)

All Head of the Departments , University Professors and the Chairmen of
the Centres;

Two eminent scientists in the field of Animal Sciences and allied
subjects from outside the University to be nominated by the Vice-
Chancellor subject to approval of the Board;

Research Council may coopt as members not more than four persons
for such period and in such manner as may be prescribed so that
adequate representation of different sectors of Animal Sciences and
allied fields may be ensured.

(2) Vice-Chancellor shall be ex-officio Chairperson and Director Research shall be its

Member-Secretary.

15. Functions of Research Council - (1)The Research Council shall consider and
make recommendations in respect of the followings :-
(i) research programmes and projects undertaken or to be undertaken by

(ii)

(i)
(iv)

(v)

the various University units in the State in the field of Veterinary
Science and Animal Husbandry, Dairy Technology, Fisheries, Poultry
and other allied Sciences with a view to promote effective co-
ordination;

To give physical, fiscal and administrative facilities required for
implementing research projects;

To make useful orienting research to meet for the farmers’ needs;

To consolidate integration of research, extension education and
teaching and participation of research workers in teaching and to
ensure participation in education extension programme;

any other matter pertaining to research programmes which may be
referred by the Vice-Chancellor or the Board or any other authority
of the University.

16. Extension Education Council - (1) There shall be an Education Extension Council
consisting of the following members :

(i)

(ii)
(iii)
(iv)
(v)

(vi)

(vii)

(vii)

Vice-Chancellor;

Directors of Animal Husbandry / Dairy / Fisheries of Government of
Bihar;

All Directors of the University;

All Deans of the Faculties;

All Heads of the Departments / Regional Research Stations / Colleges
/ Centres;

Two eminent persons of the field of Education Extension from
outside nominated by the Vice-Chancellor for any particular meeting
in accordance with the requirement of the agenda;

Three progressive farmers having specialization in general Animal
Husbandry, Fisheries and other allied branches to be nominated by
the Vice-Chancellor for their specialized knowledge and experience;
One representative each of the under mentioned organizations as
per request of the Vice-Chancellor _

(a) Rural Development Department;

(b) Co-operative Department;
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(c) Any other Agro-Industries or Agro-Service Organizations/
Corporations;
(2) Vice-Chancellor shall be ex-officio Chairperson and Director Education Extension
Member Secretary.

17. Functions of the Extension Education Council - (1) Education Extension
Council shall consider and make recommendations in respect of the following :-

(i) The Education Extension Programmes and Projects of the University;

(ii) Co-ordination of Extension Education activities for improvement of

Animal Husbandry and allied branches and for the development of
Rural communities;

(iii) Development of Farmers’ Education and Training and Advisory
Services, identification and resolution of field problems and
transmission of informations;

(iv) Methodology of EducationExtension;

(v) Integration of Education Extension with teaching and research in the
University and ensure the participation of teachers and research
workers in Education Extension programmes;

(vi) Any other matter referred to it by the Vice-Chancellor, Board or any
other authority of the Univeristy.

18. Faculties and its Board of Studies - (1) The University shall have initially the
faculties of, Veterinary Science & Animal Husbandry, Dairy Technology, Fisheries, Poultry
and Post-Graduate Studies and such other faculties as may be later prescribed by the
statutes.

(2) Each faculty shall have a Dean, who shall be appointed in such manner as may
be prescribed in statues.

(3) These faculties shall comprise of such department / centres as may be
prescribed. However, depending on the nature of the subject and functions, one
department / centre may cater to the needs of more than one faculty.

(4) Each faculty shall consist of such members as may be prescribed. Dean of the
concerned faculty will be the Chairperson

(5) The functions of each faculty shall be the following :-

(i) To revise teaching programmes and suggest for improvement
thereof

(ii) To consider the recommendations of the respective Board of studies
and to place the same before the Academic Council for consideration
and approval

(iii) Faculties of the Subject matter shall be responsible for Bachelor
degree programme while Faculty of Post-Graduate Studies shall be
responsible for Post-Graduate and Doctoral degree programme.

(iv) Such other functions as may be assigned to it by the Academic
council or Vice-Chancellor.

(6) There shall be Board of Studies of each faculty; the constitution of which shall
be made such manner as it may be prescribed. Dean Faculty shall be its Chairperson.

(7) Followings shall be the functions of the Board of Studies:-

(i) To propose the instructions to the faculty concerned, the Courses of
study and curricula for various educational programmes offered by
the faculty
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(ii) To perform such other functions as may be directed by the
concerned faculty, other authorities and Vice-Chancellor

19. Constitution of Committees - Every authority shall have the power to appoint
committees which may unless otherwise provided in this Act or Statutes consist of the
members of the authority and such other persons as it may deem eligible.

20. Provisions in relation to membership of authorities- (1) Save as otherwise
provided in this Act if any member other than ex-officio member of any authority or body
of the University is unable by reason of his death, resignation, removal or otherwise, to
complete his full term of office, the vacancy so caused shall, as soon as convenient, be
filled by the appointment, nomination or co-option, as the case may be and the person so
appointed, nominated or co-opted shall fill such vacancy for the un-expired portion of the
term of the member, in whose place such person is appointed, nominated or co-opted,
would otherwise have continued in office.

(2) The Board may remove any person from membership of any authority or body
of the University on the ground that such person have been convicted of any offence
involving moral turpitude or conduct not befitting the office held by the concerned
member with the approval of the Chancellor, but prior approval of the Chancellor shall not
be necessary where such a person has been convicted by a competent court of laws:

Provided that no such order shall be made against any person without giving
reasonable opportunity of being heard.

(3) A person who is a member of any authority or body of the University as a
representative of another body whether of the University or not shall cease to be a
member of such authority or body if before the expiry of the term of his membership he
ceases to be a member of that other body by which he was appointed or nominated.

(4) Whenever any person becomes a member of any authority or body of the
University by virtue of the office held by him, he shall forthwith cease to be a member of
such authority or body if he ceases to hold such office before the expiry of the term of his
membership.

Provided that he shall not be deemed to have ceased to hold his office merely by
reason of his proceeding on leave for a period not exceeding four months.

(5) Any member, other than an ex-officio member of any authority or body of the
University may resign his office by letter addressed to the Vice-Chancellor and such
resignation shall take effect from the date on which the same is accepted by the authority
competent to fill the vacancy or on the expiry of three months from the date of its receipt
by the Vice-Chancellor, whichever is earlier.

21.Validity and Protection of the acts - (1) No act or proceeding of any authority or
body of the University shall be invalid by reason of the existence of any vacancy among its
members or by reason of some person having taken part in the proceedings who is
subsequently found to have been not entitled to do so.

(2) Save as otherwise provided in this Act, all the acts done or orders made in good
faith by the University or any of its authorities shall be final and no suit shall be instituted
against or damages claimed from the University or its authority for anything done or
purported to have been done in pursuance of this Act or the Statues or the Regulations.

(3) No suit or other legal proceedings shall lie against any officer or other employee
of the University in respect of anything which is in good faith done or intended to be done
in pursuance of this Act or any Statues made thereunder.
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Chapter-1V
OFFICERS OF THE UNIVERSITY
22. Officers - The following shall be the officers of the University namely :-
(i)  The Vice-Chancellor;
(ii) The Director Resident Instruction;
(iii) The Director of Research;
(iv) The Director of Education Extension;
(v) The Deans of the Faculties;
(vi) The Registrar;
(vii) The Finance Comptroller;
(viii) The University Librarian-cum-Information Officer;
(ix) The Student’s Welfare Officer;
(x) Law Officer;
(xi)  Public Relation Officer;
(xii) Such other persons in the service of the University as may be declared
by the Statutes to be the Officers of the University.

23. The Vice-Chancellor - (1) (i) Persons of the highest level of competence,
integrity, morals and institutional commitment are to be appointed as Vice-Chancellor. The
Vice-Chancellor to be appointed should be a distinguished academician, in Animal Sciences
and Technology with a minimum of ten years of experience as Professor in a University
system or ten years of experience in an equivalent position in a reputed research and/or
academic administrative organization.

(ii) The selection of Vice-Chancellor should be through proper identification of a
panel of 3 names by a Search Committee through a public notification. The members of the
above Search Committee shall be persons of eminence in the sphere of higher education
and shall not be connected in any manner with the University concerned or its colleges.
While preparing the panel, the search committee must give proper weightage to academic
excellence, exposure to the higher education system in the country and abroad, and
adequate experience in academic and administrative arena to be given in writing along
with the panel to be submitted to the Chancellor.

Vice-chancellor will be appointed by the Chancellor in an effective and meaningful
consultation with the state govt. from the panel of minimum three persons (names
arranged in alphabatical order) recommended by the committee constituted under
subsection(iii) of this section but if the Chancellor does not approve any of so
recommended persons, he may call for new recommendations in consultation with the
government.

(iii) The Search Committee shall be constituted by the following manner :-

(@) A member of Chief Secretary rank nominated by the State Government who
shall preside over the meeting of search committee as Chairman

(b) A member nominated by the Chancellor, who shall be an eminent
Scholar/Academician of national repute or (ICAR award) in the field of
education or Veterinary & Animal Science.

(c) The Director or Head of an institute or organization of national repute,
related to Animal Husbandry/Fisheries/Dairy Technology or

Vice-Chancellor of a statutory University nominated by the Chancellor as
member.
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(2) The first Vice-Chancellor shall be appointed by the Government till the sub-
sections 1 (ii) and 1 (iii) become operational.

(3) The first Vice Chancellor shall hold office for a term of five years and extendable
for two more years from the date on which he enters upon his office and be eligible for the
appointment for the next term and maximum age limit will be 70 years. Subsequent Vice-
Chancellor shall hold office for a term of three years or till he attains the age of 70 years
which ever is earlier:

Provided that the State Govt. may require the Vice-Chancellor after his term has
expired, to continue in office for such period, not exceeding a total period of one year or as
may be specified by the Government.

(4) The emoluments and other conditions of service of the Vice Chancellor shall be
as prescribed by Statutes;

(5) If the office of the first Vice Chancellor becomes vacant due to death,
resignation or otherwise or if he is unable to perform his duties due to ill health or any
other cause, the State Government shall have the authority to appoint Vice Chancellor for
the residual term.

24. Removal of the Vice-Chancellor - (1) If at any time and after such inquiry as
may be considered necessary, it appears to the Chancellor that the Vice-Chancellor

(i) has failed to discharge any duty imposed upon him by or

(i) has acted in a manner detrimental and prejudicial to the interest of the
University or

(iii) has been incapable of managing the affairs of the University or acted in a
manner suggestive of misbehavior, the Chancellor may, notwithstanding the
fact the term of office of the Vice-Chancellor has not expired, require the
Vice-Chancellor by reasoned order in writing after consultation with the
State Government, may requir to resign his post from the date as may be
specified in the order.

(2) No order under sub-section (1) shall be passed unless a notice stating the
specific grounds on which such action has been proposed has been served
for a reasonable opportunity to show cause against the proposed order, has
been given to the Vice-Chancellor.

(3) On and from the date specified in the sub-section(1) of this section it shall
be deemed that the Vice-Chancellor has resigned his post and the office of
the Vice-Chancellor shall be deemed vacant.

25. Powers and Duties of Vice-Chancellor - (1) The Vice-Chancellor shall be the
principal executive and academic officer of the University and ex-officio Chairperson of the
Board, Academic Council and other authorities and shall in the absence of the Chancellor
preside at the convocation of the University and confer degrees on persons entitled to
receive them.

(2) The Vice-Chancellor shall convene the meetings of the Board , Academic
Council, Research Council and Education Extension Council.

(3) The Vice-Chancellor shall exercise general control over the affairs of the
University and shall be responsible for due maintenance of discipline in the University.

(4) The Vice-Chancellor shall ensure faithful observance of the provisions of this Act
and Statutes and Regulations.
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(5) The Vice-Chancellor shall be responsible for the presentation of the annual
financial estimates and the annual accounts and balance sheet to the Board of
Management.

(6) The Vice-Chancellor may, if he is of the opinion that immediate action is
necessary on any matter, exercise any power conferred on any authority of the University
by or under this Act and shall report to such authority at its next meeting the action taken
by him on such matter:

Provided that such exercise of power shall be made only in emergent situation in no
case in respect of creation and upgradation of posts an appointment thereto and
emoluments thereof:

Provided further that if the authority concerned is of the opinion that such action
ought not to have been taken by the Vice-Chancellor it may refer the matter to the
Chancellor whose decision thereon shall be final:

Provided also that if any person in the service of the University who is aggrieved by
the action taken by the Vice-Chancellor shall have the right to appeal against such action to
the Board within three months from the date on which decision on such action is
communicated to him and thereupon the Board may confirm, modify or reverse action
taken by the Vice-Chancellor.

(7) The Vice-Chancellor, if he is of the opinion that any decision of any authority of
the University is beyond the powers of the authority conferred by the provisions of this
Act, the Statutes, the Regulation or that any decision taken is not in the interest of the
University, may ask the authority concerned to review its decision within sixty days of such
decision and if the authority refuses to review the decision either in whole or in part or no
decision is taken by it within the said period of sixty days, the matter shall be referred to
the Chancellor whose decision thereon shall be final.

(8) Where any action taken by the Vice-Chancellor under sub-section (7) affects any
person in the service of the University to his disadvantage such person may prefer an
appeal to the Board within thirty days from the date on which such person has been served
with a notice of the action taken.

(9) Subject to the provisions of the preceding sub-sections the Vice-Chancellor shall
give effect to the decisions of the Board regarding the appointments, promotions and
dismissal of officers, teachers and other employees of the University

(10) The Vice-Chancellor shall be responsible for the proper administration of the
affairs of the University and for a close co-ordination and integration of teaching, research
and education extension.

(11) The Vice-Chancellor shall exercise such other powers and perform such other
duties as are conferred or imposed upon him under the provisions of this Act and the
Statutes.

26.0ther officers of the University - General Terms & Conditions:-The officers of
the University referred to in clause (iii) to (xi) of section 22 shall be appointed by the Vice-
Chancellor with the approval of the concerned authority of the University on such terms
and conditions as may be prescribed.

Provided that the Vice-Chancellor may make appointments of such officers as a
temporary measure for a period of six months under intimation to the concerned authority
of the University.

27. Directors, Dean, Registrar, Financial Controller etc.- (1) Director, Resident
Instruction : There shall be a Director of Resident Instruction who shall be responsible for
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direction and co-ordination of inter-faculty and inter-campus residential instructional
programmes and for maintenance and improvement of standard of teaching at all levels of
under graduate and post-graduate studies. He will be concerned with the policy matters
and system regarding residential instructions in the University and development of
educational technology and teacher’s training programme. He shall also function as Dean,
Faculty of Post-graduate Studies.

(2) Director, Research - There shall be a Director of Research who shall be
responsible for the direction and co-ordination of research programmes in the University
as laid down in section 30 and efficient working of research stations.

(3) Director, Education Extension - There shall be a Director of Education Extension
who shall be responsible for the Veterinary and Animal Science Education Extension
programmes as laid down in section 31.

(4) Dean of the Faculty - (i) He shall be the Chairperson of the Faculty and the

Board of Studies of the concerned faculty and shall be responsible to
the Vice-Chancellor for the organization and implementation of the
teaching programme of the faculty.

(ii) The Dean, Faculty of Post-graduate Studies shall co-ordinate post-
graduate studies in all Departments, Colleges, and units of the
University.

(5) Registrar - (i) The Registrar shall be ex-officio non-member Secretary of the

Board of Management and ex-officio Member- Secretary of the
Academic Council.

(ii) The Registrar shall be responsible for the due custody of records and
common seal of the University.

(iii) The Registrar shall be responsible for maintaining permanent
records of the Academic Council, performance of the students of the
University including the courses taken, credits obtained, degrees,
prizes or other distinctions and other items pertaining to the
academic performance and the discipline of the students.

(iv) The Registrar shall invite and receive applications for admission into
the University.

(v) The Registrar shall be responsible for establishment matter and
general administration in the university as prescribed.

(6) Finance Comptroller - (i) The Finance Controller shall be responsible for

preparation of the budget and the statement of accounts of the
University. He shall manage the funds and investments of the
University. He shall be responsible for ensuring that the expenditure
is made as authorized.

(i) The Finance Controller shall arrange periodical internal inspections
of the accounts maintained in the various units of the University.

(iii) The Finance Controller shall be responsible for the maintenance of
the accounts of the University in the form and manner as approved
by the Board and keep constant watch on the state of cash and bank
balance and on the state of investment.

(iv) The Finance Controller shall see that the register of buildings, farms,
furniture / equipments and other items are maintained up-to-date
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and that the stock checking is conducted of all items in all offices and
units of the University.

(7) University Librarian - He shall be responsible for the maintenance and
management of the University Library, to guide and co-ordinate the working in the libraries
of the various constituent units of the University, to prepare the annual estimate of
operational and developmental requirements of all the libraries of the University for
incorporation in the budget estimates.

(8) Student’s Welfare Officer - There will be following functions of the Students

Welfare Officer :-

(i) to make arrangements and supervise management of student’s
hostel, cafeteria and mess.
(i) to plan and organize students extra-curricular activities such as

sports, cultural and other recreational activities, national cadet corps
and other allied activities of the University.

(iii) to plan and direct the programme of student advisement and
counselling and to enlist the co-operation of prospective employers
and employment agencies to assist in the placement of graduates of
the University and to promote discipline amongst the students of the
University.

(iv) to supervise and control medical and health services and other
welfare measures in the University.

(v) to make arrangements for scholarships, stipends, part-time
employments and travel facilities for the study tour of the students.

(vi) Where necessary, Students’ Welfare Officer shall consult Deans /
Directors.

(9) Law Officer:- He shall be the Principal legal adviser to the University. All legal
matters shall be handled by him and he shall represent the legal interest of University in all
matters in various courts.

University it think proper may appoint a panel of lawyers on fixed fees to assist the
Law Officer.

(10) Public Relation Officer - He shall be responsible for all protocol duties of the
University, for its public relations functions, for liaisoning with other authorities and
perform such other functions as the Vice- Chancellor may assign to him from time-to- time.

(11) Subject to the provisions of this Act, the Officers of the University referred to in
clauses (iii) to (xi) of section 22 shall perform such other duties as may be prescribed or as
may be assigned to them, from time to time, by the Board or the Vice-Chancellor.

Chapter-V
RESIDENT INSTRUCTION, RESEARCH AND EXTENSION EDUCATION

28. Resident Instruction - (1) Subject to provisions of this Act and the Statutes,
Resident Instruction in the University shall include Bachelor’s, Master’s and Doctoral
degree progammes and short-term diploma / certificate courses in the disciplines of
Veterinary Science and Animal Husbandry, Dairy Technology, Fisheries, and other allied
sciences which may be prescribed.

(2) Resident Instruction programmes shall be based on modern system of
Education with the objective of producing competent and practical oriented graduates and
post-graduates to handle production, management, research, education extension and
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teaching work in the field of Veterinary Science, Animal Husbandry, Dairy Technology,
Fisheries and allied sciences.

(3) The existing colleges and teaching units along with the facilities and the budgets
in the field of Veterinary Science, Animal Husbandry, Dairy Technology and Fisheries etc. in
the Bihar Agricultural University / Rajendra Agricultural University shall be transferred to
the University with effect from such date as the Government may notify.

29.Research - (1) Subject to the provisions of this Act and the Statutes, research
programme in the University shall carry on research (fundamental as well as applied) on
the problems of Veterinary Science, Animal Husbandry, Dairy Technology, Fisheries and
other allied sciences for the purpose of aiding the development of these branches for the
benefit of rural population in the State.

(2) The University through its research organization shall be the principal agency of
control over research activities in Veterinary Science, Animal Husbandry, Dairy Technology,
Fisheries and other allied branches in the State.

(3) The existing research organization (As per schedule-i) and experimental station
and farms along with the facilities and budget in the field of Veterinary Science, Animal
Husbandry, Dairy Technology, Fisheries and allied branches in the Government
Departments shall be transferred to the University with effect from such date as the
Government may notify.

(4) The University may establish Regional / Zonal Research Stations and Sub-
stations in the different agro-climatic zones of the State for the conduct of research.

30.Education Extension - (1) Education Extension programme shall be enitiated in
the University and shall be, subject to the provisions of this Act and the Statutes, made
useful information based upon findings of research available to farmers and others to help
and solve their problems. It shall conduct demonstrations and training programmes for the
benefit of students, extension workers, farmers and entrepreneurs. Extension Education
shall be co-ordinated with the other functions of the University and other appropriate
agencies of the State.

(2) The University shall be responsible for the Veterinary, Animal Husbandry, Dairy,
and Fisheries and allied branches Extension Education activities in the State as in
subsection (1) above. In order that the University may conduct such activities, the State
may transfer to the University the necessary personnel, facilities and funds in accordance
with a plan to be developed as mutually agreed upon by the Board and the Government.

31.Co-ordination of teaching, research and education extension, integration of
functions , curricula and services - (1) In consultation with the competent officers of the
University, the Vice-Chancellor shall be responsible for taking such steps as may be
necessary for the full co-ordination of teaching, research and extension activities of the
University.

(2) The Vice-Chancellor shall be responsible, working through the appropriate
officers of the University, for seeing that conditions are established whereby there is
feasible progress in the development of new information and technology in the natural,
physical and social sciences related to Veterinary & Animal Sciences and its transfer to the
teaching curricula and other educational programme leading to their understanding and
adoption where applicable in practice throughout the State.

(3) The Vice-Chancellor shall be responsible and working through the appropriate
officers and staff of the University to see that there is an appropriate inter-relation in the
different curricula and courses offered in the different faculties of the University so as to
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avoid unnecessary duplication of functions between faculties of the University and provide
the students with the best course offerings and faculty contacts feasible within the
University’s resources and talents.

(4) The University shall develop its programme of research and education
extension keeping in view the needs of the State and provide the appropriate technical
support and advice to the Government departments engaged in the development work in
Veterinary Science, Animal Husbandry, Dairy, Fisheries and other allied branches.

Chapter-VI
FUNDS AND ACCOUNTS

32. The University Funds -(1) The University shall have a General Fund to which the
following shall be credited :-

(i) its income from fees, donations, endowments, gifts, benefactions,
grants, loans and borrowing and income received from properties of
the University.

(i) income from the property of the University such as hostels, research
centers, farms etc.

(iii) contribution and grants made by the State and Central Government
on such conditions as are consistent with the provision of this Act

(iv) Other contributions, grants, donations benefactions and loans and
other receipts.

(v) University may create other funds as provided for in the Statutes.

(vi) The Government may provide additional support and grant to the
University for learning and research.

(2) The University shall furnish statements of accounts, reports and other
particulars to the Government relating to any grant made by the Government and shall
take such action and furnish such statements, accounts, reports and other particulars
relating to the utilization of any grant within such time and manner as the Government
may direct.

(3) University shall be competent in furtherance of its objectives to accept the
grants from the Government or any other State Government or the Central Government or
Statutory Bodies or endowments or donations under such conditions as may be agreed
upon between the University and the granter or donor.

33.Management of Funds - The General Fund, Foundation Fund and other funds of
the University shall be managed according to the provisions laid down by the Statutes.

34.Accounts and Audit - (1) The Annual Statement of accounts of the University
shall be prepared by the Comptroller and audited and certified by an authority to be
nominated or authorized by the Government. The Statement shall include all the money
accruing to or received as sponsered or benefits by the University from whatever source
and all amount disbursed and paid by the University. Such statement shall be submitted to
the Government by the Board normally within six months after close of the financial year
to which these pertain.

35. Provident Fund, Pension and Insurance - (1) The University shall constitute
for the benefit of its officers, teachers, ministerial staff and other employees, in such
manner and subject to such conditions as may be prescribed, such pension, gratuity,
insurance, provident fund as it may deem fit provided it does not violate prevailing govt.

policy.
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(2) For

such pension, gratuity, insurance and provident fund so constituted by the

University, the government may declare that the provisions of the Provident Funds Act
shall apply to such fund as if it were Government provident fund:
Provided that the University shall have power in consultation with the Finance

Committee an
determine.

d the Board to invest provident fund amount in such manner as it may

36.Government Grants :-The Government shall every year make the following lump
sum grants to the University, namely :-

(i)

(ii)

(iii)

(iv)

(v)

A grant not less than the net expenditure incurred in the State of Bihar on
such of the activities of the Institutions of Veterinary Science, Animal
Husbandry, Dairy, Fisheries and other Government agencies / institutions as
are transferred to the University;

A grant not less than the estimated net expenditure of pay and allowances
of the staff, contingencies, supplies and services of the University other than
in respect of the activities in various organizations, referred to above in
clause (i)

A grant to meet such additional items of expenditure recurring and non-
recurring as may be deemed necessary by the Government for the proper
functioning of the University

The State Government may also make non-lapsable lumpsum grant to the
University in respect of schemes included in the Five year Plan and
transferred to it for implementation by the University of an amount equal to
the net outlay in the annual plan. Adjustments of from the anticipated
assistance from the Central Government and other agencies sponsoring
such schemes may be made in it.

The state government may pay the full cost of the constructions and
furnishing of the building of the University.

37.Finance Committee - (1) The Board shall constitute a Finance Committee

consisting of :-

(2)

(i) The Vice-Chancellor (Ex-officio Chairperson)
(ii) A Officer, nominated by the Department of Finance,

Government of Bihar, Nominated by him -Member
(iii) A Officer, nominated by the Department of Animal Husbandry &
Fisheries Resource, Government of Bihar -Member.
(iv) Director Research, Director Education Extension, Director Resident
Instruction - Member.
(v) One nominee of the Board who should be the non-official member
of the Board - Member.

(vi) Financial Controller Ex-officio Member - Secretary.

The following will be the functions of the Finance Committee :-

(i) To examine the annual accounts and budget estimates of the
University and to advise the Board thereon

(i) To review the financial position of the University from time to time

(iii) To make recommendations to the Board on all matters relating to
the finances of the University.

(iv) To get the accounts of the University, its colleges and other centers/
institutions audited.
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Chapter-VII
STATUTES AND REGULATIONS
38. Statutes - Subject to the provisions of this Act, provisions may be made by the
Statutes of the University for any matter whatsoever connected with the affairs of the
University particularly for the following matters :-

(i) constitution, powers and duties of the Authorities and other bodies
of the University, as may be constituted from time to time;

(ii)  constitution, composition and functions of other bodies or
committees, necessary or desirable for improving the academic life
of the University;

(iii) designations, powers, functions, duties, manner of appointment and
selections, and terms and conditions of service of the officers of the
University and Colleges/institutions other than Chancellor and Vice-
Chancellor;

(iv) classification, qualification and manner of appointment, terms and
conditions of services and duties of teachers and non-teaching staff
of the University;

(v) terms and conditions of service of the Vice-Chancellor;

(vi) establishment, amalgamation, sub-division or abolition of faculties,
Departments/Research Stations/Centres or other units of the
University;

(vii)  establishment of pension and insurance schemes for the benefit of
officers, teachers and other employees of the University and the
rules, terms and conditions of such schemes;

(viii)  holding of convocations to confer degrees and diplomas;

(ix) conferment and withdrawal of honorary degrees and academic
distinctions;

(x) creation of post, conditions of service, remunerations and allowance
including travelling and daily allowances to be paid to officers,
teachers and other persons employed under the University;

(xi) conditions and manner of appointment and the duties of examining
bodies and examiners;

(xii)  management of Colleges / Centers / Departments / Regional
Stations/other institutions founded or maintained by the University;

(xiii)  constitution of Selection Committee for appointment of teachers
and other staff;

(xiv) institution of fellowships, scholarships, studentships, medals, prizes
and other incentives;

(xv)  all other matters for which Provision may be made by this Act or by
the Statutes;

39.Statutes how made - (1) The first Statute shall be made by the Government on
the recommendation of the Board.

(2) The Board may, from time to time, make new or additional Statutes or repeal
the Statutes referred to in sub-section (1).

Provided that the Board shall not make, amend or repeal any Statute affecting the
status, powers or constitution of any authority of the University until such authority has
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been given an opportunity of expressing its opinion in writing on the proposed change, and
any opinion so expressed shall be considered by the Board.

(3) Every new Statute or addition to the Statutes or any amendment or repeal
thereof shall require the assent of the Chancellor.

(4) A new Statute or Statute amending and repealing an existing Statute shall have
no validity unless it has been assented by the Chancellor:

Provided that if the Chancellor does not convey his decision/ assent within Ninety
days of the reference received by him the Chancellor shall be deemed to have given his
assent to the Statute, to an amendment proposal or proposal for repeal of a Statute.

(5) All Statutes made under this Act shall be published in the official gazette.

40. Powers to make Ordinances :-If the state government considers that an
emergent situation has arisen which cannot be tackled under the Act or statutes or
regulations, The state government may promulgate an ordinance with approval of the
Governor.

41. Regulations

(1) The authorities of the University may make Regulations consistent with this Act
and the Statutes in the manner prescribed by the Statutes for the conduct of their own
business and that of the committees, if any, appointed by them for which provisions are
made in this Act and the Statutes.

(2) All Regulations made by an authority shall come into force after approval of the
Board.

Chapter-VIII
MISCELLANEOUS

42. Residence of students - The students shall reside in the accommodation
maintained by the University or approved by the Vice-Chancellor subject to the conditions
as may be prescribed. However, the Vice-Chancellor or an authorized officer of the
University may permit the student(s) to reside with their parents or in private
accommodations when no accommodation is available with the University.

43.Annual Report - The annual report of the University shall be prepared by the
Registrar (or any other officer, if assigned) under the direction of the Vice-Chancellor
normally within six months from the close of the Financial Year and intimated to the
members of the Board one month before the meeting at which it is to be considered. The
Board shall after consideration of the annual report forward a copy thereof to the
Government.

44. Delegation of Powers - (1) The Board may, by statutes, delegate the powers to
be exercised by it under this Act or the Statutes made there under, to any authority, Vice-
Chancellor of the University subject to such conditions and restriction as the Board may
deem proper.

(2) The Vice-Chancellor may, by Statutes, delegate the powers exercisable under
this act or the statutes made thereunder to any officer, Heads of colleges, Departments /
Centers/ Units subject to such conditions and restrictions as he may deem proper.

45.Constitution of ad hoc committees - Notwithstanding anything in this Act and
until such times as the authorities are duly constituted, the Vice-Chancellor may subject to
the prior approval of the Board, after the constitution of the Board, appoint committees
temporarily to exercise, perform and discharge any of the powers, functions and duties of
such authority under this Act.
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46.Disputes as to constitution of Authorities or Bodies - If any question arises as
to whether any person has been duly appointed or is entitled to be a member of any
authority or other body of the University, the matter shall be referred to the Chancellor
whose decision thereon shall be final :

Provided that before taking any such decision, the Chancellor shall give the person
affected thereby reasonable opportunity of being heard

47.Legal Proceeding - All suits and other legal proceedings by or against the
University shall be instituted, prosecuted or defended on behalf of the University by the
Registrar or any other officer specifically nominated in this behalf by the Vice-Chancellor

48.Appointment to posts in connection with the affairs of the University -

(1) Subject to the provisions of this Act and the Statutes made thereunder
appointment to duly created posts and service in connections with the affairs of the
University may be made by the Vice-Chancellor with the approval of the Board:

Provided that such approval of Board shall not be necessary in respect of
appointment of posts carrying scales of pay lower than the pay scale of an Assistant
Professor.

(2) Notwithstanding anything contained in this Act and until such time as the
Statutes are made or the authorities of the University are constituted appointments to
posts and services in connection with the affairs of the University may be made by the
Vice-Chancellor on such terms and conditions as may be approved by the Government.

49.Extraordinary Powers of the first Vice-Chancellor -The first Vice-Chancellor shall
for a period of one year or until such time as the Board is constituted whichever is earlier,
exercise all or any of the powers conferred on the Board by this Act or the Statutes.

50. Transitional Provisions - (1) Notwithstanding anything to the contrary
contained in this Act, or in other University Act in the State (Bihar Agricultural University
Act 2010 and Rajendra Agricultural University Act, 1971) or in the Statutes or regulations
made under any of these enactments any student who immediately before the
commencement of this Act was studying in a college which has been or may hereafter be
admitted to the privileges of the University for degree, diploma or certificate of the Bihar
Agricultural University/ Rajendra Agricultural University in accordance with the regulations
of the University, be permitted :-

(i) to complete his course in accordance with the curriculum of studies
of Bihar Agricultural University / Rajendra Agricultural University;
(ii) to be examined by the University and if on the results of such

examination he qualifies, be entitled to be conferred a
corresponding degree or diploma or certificate of the University; and

(iii) to appear at the examination within two years of the normal period
required for completing the said course of studies.

(2) In the year of the establishment of the University, University examinations of all
courses in different faculties and disciplines shall be conducted by Bihar Agricultural
University / Rajendra Agricultural University and in subsequent years the examination shall
be conducted by the University.

(3) Notwithstanding anything contained in Bihar Agricultural University Act /
Rajendra Agricultural University , or in Statutes or Regulations made there under, Bihar
Veterinary College, Patna, Sanjay Gandhi Institute of Dairy Technology, Patna and College
of Fisheries will be located in the building of Dr. Kalam Krishi Mahavidyalay, Kishanganj
shall after the commencement of this Act, be dis-affiliated from Bihar Agricultural
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University, and Rajendra Agricultural University, in the state and shall be maintained by
this University as constituent Colleges.

(4) Bihar Veterinary College, Patna and Sanjay Gandhi Institute of Dairy Technology,
of Bihar Agricultural University, Sabour; College of Fisheries Kishanganj andInstitute of
Animal Health & Production Panta play ground, hostels, residential quarters, farm land,
farm buildings attached to these units shall be transferred and vested in the University
after the publication of notification of the commencement of this Act, but the University
can not sell or rent out /lease out any portion of this land . The ownership of the land will
remain with the Government.

(5) Government Goat Breeding Farm, Purnea, Govt. Buffalo Farm, Sipaya
(Gopalganj), with all movable assets shall be transferred to the University for education,
training, research and extention training purposes but land ownership will remain with the
Government.

(6) All employees of the Research Institutes and other offices and institutions of
Government Departments whose services along with the unit have been transferred to the
University shall be deemed to be employees of the university. Such transferred employees
shall be governed in accordance with the terms and conditions as determined by the Board
in consultation with the Government. Keeping in view that their regular service condition
may not be adversely affected.

(7) The University shall begin its operations in a suitable building available in the
campus of Bihar Veterinary College, Patna.

(8) The persons appointed in Bihar Veterinary College, Patna and Sanjay Gandhi
Institute of Dairy Technology, Patna,under the Bihar Agricultural University shall be stand
transferred along with the budget to the University.

51. Division of assets and liabilities - Liabilities of the existing Universities relating
to Veterinary Science, Animal Husbandry, Livestock, Poultry, Dairy, Fisheries etc.-

Any asset of existing Universities, immediately before the commencement of this
Act, related to Veterinary Science, Animal Sciences, Dairy, Fisheries, including the
agricultural land used for fodder production, feed production shall stand transferred to and
vested in the University.

Explanation - For the purposes of this section, “asset” shall be deemed to include
all property movable and immovable, rights, powers, authorities and privileges, and all
other rights and interests arising out of such property, as were immediately before the
commencement of this Act, namely ownership, possession, power or control of existing
University / Govt. department and all books of accounts, registers, records.

52. Power to make Rules .-The state Governments may make Rules for giving effect
to the provisions of this Act, which is consistent with the provisions of this Act.

(2) Every Rule made under this section shall after its publication in the Official
Gazette, as soon as possible be laid before both Houses of the State Legislature.

53. Repeal and Saving - (1) The Bihar Agricultural University Act, 1987 {Bihar Act 8,
1988} and The Bihar Agricultural University Act, 2010 {Bihar Act 12, 2010} are deemed to
be modified in terms of this Act for the subjects of Veterinary science, Animal Husbandry,
Dairy technology, Fisheries as also in respect of institutions enumerated in Schedule-1.

(2) Notwithstanding such modification, anything done or any action taken in
exercise of the powers conferred by or under the said Act and so far as it is not
inconsistent with the provisions of this Act, shall be deemed to have been done or taken in
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the exercise of powers conferred by or under this Act, as if this Act were in force on the
day on which such thing was done or action taken.
SCHEDULE-1
l. Educational Institutes —
1. Bihar Veterinary College, Patna
2. Sanjay Gandhi Institute of Dairy Technology, Patna
3. College of fisheries will be located in the building of Dr Kalam Krishi
Mahavidyalay, Kishanganj
. Reserch Institutes /Stations/ Sub Stations—
Institute of Animal Health and Production, Patna
Exotic Cattle Breeding Farm, Patna
Central Poultry Farm, Patna
Government Goat Breeding Farm, Purnia
Government Cattle Farm, Gaya
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Government Buffalo Farm, Sipaya (Gopalganj).
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